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Order

On the last occasion, one last opportunity was g}*antecf for filing reply by
Respondent Nos. 1, 2, 3, 8 & 9. However, no reply has been filed.

2 Learned counsel for Respondent Nos. 1 & 3 requests for further time to file reply.
Let the reply be filed within two weeks with a copy in advance to the counsel for the
petitioners. Rejoinder, if any, be filed within a week thereafter with a copy in advance
to the counsel for the respondents. However, the same shall be subject to payment of
Rs. 5,000 as cost by each of the respondents.

CP 98(ND)/2016

i Rejoinder by the petitioner to the reply filed by Respondent Nos. 2-8 has already
been filed.

4, One last opportunity is granted to Respondent No. 1 to file reply within two
weeks, with a copy in advance to the counsel for the petitioner, who may file rejoinder,

if any, within a week thereafter, with a copy in advance to the counsel for Respondent
No. 1.

CP 129(ND)/2016

8 Learned counsel for Respondent Nos. 1 & 4 seek some time to file reply. Let the
reply be filed by the respondents aforementioned or any other respondents who are
interested in pursuing the matter, within two weeks with a copy in advance to the
counsel for the petitioner. Rejoinder, if any, be filed within a week thereafter with a
copy in advance to the counsel opposite.

6. List all the matters on 04.11.2016.
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